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[see Rule 11(b) 

CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

ORDERS HEET 

Original Applicaton No. 	 / 2009 
Mise Petition No. 	27 	20?' 
Contempt Petition No. / 
Review Application No. / 
Applicant(S) A b dL _Z',v_£3 	2y ith 

-VS- 
, Iespondant(S) A c-c1v_c11 	c _ V c 

Advocate for the applicant(S) _ - 

Advocate for the respondent(S)_________________________________________ 
C. 

Notes of the Registry 	I 	Date 	I 	Order of the Tribunal 

06.04.2009 	Heard Mr. D.Borah, learned counsel 
this app1ca1ion is 	 appearing for the Applicant and Mr.G.Baishya, is fied/L. l. for KS. 

depositçd vide 1po/Ra 	 learned Sr. Standing counsel for the Union of 

India (to whom a copy of this O.A. has already 
D ted....... 

been supplied) and perused the materials 

placed on record. Dy. Reistrai 

For the reasons recorded separately, this 

O.A. stands disposed of. 

e-', va4i 	 7cP- 
A v~jp —  / 4c 	 (M.R.Mohantyj 

'' 	 'lice-Chairman 
/bbf 

[/1 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

O.A.No.53/2009 
• 	 - 	 MPNo.27/2009 

QKday of April 2009 

• 	Sri Abdul Kalam Barbhuiya & another 	 Applicants 

By Advocate Mr. D. Borah 
Versus 

The UOI & others 	 .. 	 Respondents 

By Advocates Mr. G. Baishya, Senior C.G.S.C. 

CORAM: The Hon'ble Mr. Manoranjan Mohanty, Vice-Chairman 

Whether reporters of local, newspapers may be 
allowed to see the Judgment? 	 Yes/No 

Whether to be referred to the Reporter or not? 	Yes/No 

Whether their Lordships wish to see the fair 
copy of the Judgment? 	 Yes/No 
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CENTRAL ADMiNISTRATIVE TRIBUNIV 
GUWAJIATI BENCH, GUWAHATI. 

O.A.No. 53 of 20Q 
• M.P.No.27/2009  

6th April of 2009 

Present The Hon'ble Shri Manoraflj an Mohanty, ViceChaiI1flan 

Sri Abdul Kaiam J3arbhuiya, 
S/0  Aftab Uddin Barbhuiya 
Rio Viii. Sayed Bond Part-i 
PO:Kalibafi. Bazar- 788 150 
Dist Hailakandi.-Assam  

2. 

	

	Sri Billal Uddin Barbhuiya, 
SiO Monir Ali Barbhuiya 
P.0.-Algapur part-V-788 150 
Dist Hailakandi, Assarn 	 Appiicaflts 

By Advocate Mr. D.Borah 

Versus 

Union of India 
represented by the Director General of 
Posts, Dak Bbawan, New Delhi-i 

Chief Post Master General 
Assam Circle, MeghdoOt Bhawafl, 
Guwahati-Ol 
Dist Kamnip, Assam 

Senior supenntendent of 
Post Offices cuni Chairman of the.. 
Selection Committee for the post of GDS 8PM 
Cachar Division, Silchar-788 001 
Dist Cachar 

Sri Diiwar Hussin Choudhury 
S/o Abdul LatifChOudhUFY 
Rio Viii. Sayed Bond Par II 
POKalibar1 Baiar-788 150 
Dist Hajiakandi, Assam 	 Respondents 

By Mvocate Mr. G.Baisb, Senior 
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OANo. 53/2009 
M.P.No.27/2009 

ORDEREORAL1 
06/04/2009 

Manoranjan Mohanty, Vice-Chairman:- 

Two of the 9 candidates in the fray for the post of Branch Postmaster of 

SAID BOND-Il Branch Post Office, have approached this Tribunal with the 

present Original Application [filed under Section 19 of the Administrative 

Tribunals Act, 19851 with the prayer to quash selection process and set aside the. 

recruitment of Respondent No.4. They have done it after raising grievances 

[pertaining to the recruitment process] before the CPMG/Guwahati [Respondent 

No.21 vide their representations dated on 11.11.2008 and the other one sent by 

post on 15.12.2008 and after obtaining information [under RTI Act] from the 

Respondent No.3. 
It has been alleged that although the Applicant No. 1 [having 5 8.66% 

marks in HSC Exam.] was present at the time of verification of records on 

11.11.2008, his attendance was, deliberately, not taken by the recruiting officers; 

in order to benefit the Respondent No.4. It is alleged now that the testimonials of 

the Applicant No.! was not verified on 11.11.2008; although he was present. It 

has also been alleged that in order to accommodate the said Respondent No.4 

[who secured only 52.33% marks in HSC Exam.] the notice for verification of 

records was sent to Applicant No.2 [who secUred 57.12% marks in HSC Exam.] 

in a wrong address. 
Heard Mr. D.Borah, learned Counsel for the Applicants and Mr.G.Baishya, 

learned Senior Standing Counsel for Govt. of India [to whom a copy of this O.A. 

has already been supplied] and perused the materials placed on record. 

Since it is the positive case of the Applicants that no action has yet been 

taken on the representations of the Applicants [and others], without any waste of 
time, this case is hereby disposed of by remitting the matter to the 

C.P.M.G./Guwahati [Respondent No.21; who should call for the records[and a 
Report] from the Respondent No.3 and consider the points raised by the 
Applicants and take a decision and such further action in the matter, for ends of 
justice, as expeditiously as possible [under intimation to the applicants] and, until 
then, the matter relating to appointmentijoining of Respondent 
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Branch Postmaster of SAID BOND Pt.!! BO may be deferred. Respondent No.4, 
if he has got anything to state in the matter, should give in writing [whatever he 
has got to say in the matter] and make his submissions to the CPMG [Respondent 
No.2] through the SSPO [respondent No.31 within 10-days from the date of receipt 
of a copy of this order. This opportunity is being gven to the Respondent No.4 11 

because the ultimate order of the CPMG/Ciuwahati may go to his prejudice. 
Entire exercise should be completed by the CPMG/Guwahati within 120 days 
from the date of receipt of a copy of this order. 
5. 	Send copies of this order to all the Applicants and also to all the 
Respondents [along with the copies of this OA] J  by post in the address given in 
this Original Application. Free copies of this order to be supplied to Advocates 
appearing for the parties. A 

[Manoranjan Mohantyj 
Vice-Chairman 

cm 
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iN THE CENTRAL ADMIN SIR IkTIVE BU 

GUWAHATI BENCH AT GUW8OflChJ 

Title of the case Original application No S3 /2009 

• 	 Sri Abdul Kalam Barbhuiya And anr. 

.App1icaiis 
Union Of India and ors. 

Respondents. 
-- SYNOPSIS -- 

• 	By this application the Applicants have challenged the illegal and 
• arbitrary action of the respondent authorities during intervew held,  on ii / 

11/2008 for the post of Grarnin Dak Sevak Branch Post master at Syed 

bond PtII. 

• 	 The respondent authorities have published anAdvertisemént Vide 

No H3-913/PF clated.29.10.2008 thereby mvitmg applications for the for 

the post of Gramin Dak Sevak Branch Post master at Syed bond Pt II. As 

er clause 2 of the advertisement the selection will be made on the basis of 

the marks obtained in HSLC examination. The Applicants have applied for 

• the same. TheApplicant No. 1 has passed H.S.L.C. examination in the year 

1991 securing 58.66 % and. the Applicant No.2 has passed HSLC 

Exammation securmg 57 12% but the respondent No 4 has secured 50% in 

• HSLC Examination. 	 . 	. 

Further on the day of it tervew one of the Official of the office 

ofithe respondent.No. 3 prevent the Applicant No. 1 • signing his name in the 

attendance sheet at Si. No. 8. Similarly the .respondent authorities have 

issued wrong address as "village &P.O. AigaPur Part- IV" instead the actual 

address village & P 0 Algapur Part- V. although the Applicant No 2 has 
• clearly written his address as Vi11age & P.0 Algapur Part- V in his 

• 	. 	. 	. 	Contd/....... 

• 	
• 	 . 

rig 
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2 	
2009 

application. For which the Applicant No. did 	 call etter. 

Benc  

Then the AppiicantNo. 2 requested the resp 	 ieso give a COPy 

of the call letter from the office recor4 but the respondents have refused 
the same.Imrnediately the Applicants have file4 several representations 

stattiiTg The illegalities during selection by the respondents and apprehension 

of selection of the respondent No. 4 . But nothiing has been done. 

The Applicants know the other candidates namely Sri Abdur 

RaufMaztjmdar, Sn Abdul Malik Mazumdar, Sn Bhuttu Hussam Mazumdar 
and Sri Masuk Uddin Mazumdar who are the brothers of the erstwhile GDS 

• BPM Syedbond pt-IT BO namely Sri Zakir Husain Mazum4ar and the relative 

ofthe Respondent No. 4. As the respondent No. 4 those other candidates 

have also secured lower marks in HSLC Examination than the petitioners. 
As such there is every possibility to influance the respondent authorities to 

select any one of those candidates including the Respondent No. 4 

Recently the Applicants' have come to know that .respondent 

authorities have issue4 letter to the Respondent No. 4 thereby informing 

that the Respondent No. 4 has been selected for the post of Gramin Dak 

Sevak Branch Post master (GDS BPM)at Syedbond Part-IT Branch. But till 

date the Respondent No 4 has neither been appointed nOr he has joined in 

the said post. On enquiry the Applicants have come to know that the reason 

for non selection of the petitioner No. 1 is recorded as" late attendancein 

the intervew" and the petitioner No.2 on the plea of"nonproduction ofcall 

leliter" Further the selection of another candidate namely Sn Anowar Hussam 

Laskar has been rejected on the ground that he is not belongs from the post 
village. 

On the aforesaid grounds the Applicants have been deprived by 
the respondent authorities and for which the Applicants have prayed for 
direction to the respQnjQfl uththIs to et aside and quash the selcetiop 
and appointment of the Respondent No.4 and further to make a fresh intervew 
for the post of Grarnin Dak Sevak Branch Post master at Syed bond Pt IT 
after an enquiry. 

FILED BY 



IN THE CENTRAL ADMINISTRATIVETRflMJNAL 
GUAHATI BENCH GUWAHATI. 

Title of the case 	 Original Application No. S 3 	/2099 

Sri Abdul Kalam Barbhuiya and änr 	 Applicants 

-Vs- 
Union of India and ors. 	 Respondents 

• 	 INDEX 

I 

Serial Amexure . 	 . 	 Particulars 	. .. Page 

1 
• 

Synopsis 	
. 	 CevalMTninst Wna , 1 

List-of Dates 	 2 4 	MAR 	2009... 

4 . OriginalApplication 	. 

Bench 
1- 13 

uwahati 

I Verification 	
•.. 14 

• 	1 A copy Of the Markshert of the Appellant NO.1 15 

5 2 A copy of the notification Dated 24.9.200,8 1 

1 3 A copy of the call letter 	 . 

4 A copy of the reresentation dated 11.11.2008 

Copy of the call letter . 
2 \.22- 

copy of the receipt of the correct 

• address of the Applicant .2 

10 6 A copy of the Memorandum dated 11.. 12.2008 Q 3 

11 7 A copy of the letter dated 1.1.2009  

12 VAKALATNAMA 

I 	 - • 	 I ''-' • J '-•- I- 
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LIST OF DATE 	 2 4 MAR 2009  

The Appliocant ; No. 1 passed HSLC Examination 

securing 58.66% and the Applicant No.2 has passed 

HSLC Examination securing 57.12%.. 

Para 4.2, Page 3/ Annexurel;: Page .15 ) 

24.9.2008 	The respondent authorities have published a 

Notificatition dated 24 9 2008 thereby inviting 

application from the candidate for the post of Branch 
: Post Maste'r of Syedbon4 Part-TI Branch Office(Para 

4.3, Page 3/ Annéxure-2; Page 16 -18 

• 	
511.2008 

11.11.2008 

29.10.2008 

The applicant No. 1 received a call letteissued by the 
SenIor Supereintendent of post offices. Cachar 

Division, Silchar ie the Respond,efit :No ~.,. ..,, 31 thereby 

requesting the applicant No. 1 to attend the office. on 

11/11/2008 at 11.30 AM for verification of original 

documents and BIO-DATA. for.the.. post bfG1S .  
BPM.. 	• 	 • .. 

(Para 4 5, Page 5/ Annexure-3, Page 19 ) 

The applicants filed representation before the 

respondent authorities requesting to stop/appofntment 
against the post till and enquiry 
(Para 5, Page 7/ Annexure-4, Page 20 ) 

Respondent authorities have issued the call letter to 
the applicant no 2 by writmg wrong address as "vil-
lage & P 0 AlgaPur Part-TV" mstead the actual ad-
dress.viilage & PO.. Algapur Part- V. although the 
applicant No 2 has clearly wntten his address as 
village & P 0 Algapur Part- Vm his application 
(Para 5 1, Page 7/ Annxure-5 & 5A, Pa9e 21& 22 ) 

--' 



Si, No. 	Date 

11.12.2008 

1.1.2009 

Central Admiri1strativettribuna 

2 4 MAR 2009 

• 	 Particulars 	Guwthatc Benchj 

The applicants along with other local people 
have submitted a memorandum on 11/12/2008 
by Registered post to the respondent authorities 
stating the irregularities in the selection process 
and complain against the Respondent No. 3 for 
depriving the applicants and complain against 
the respondent no. 4 for influancing the selec-
tion board for appoint him 
(Para 5.2, Page 8/ Annexure-6; Page 23'-27 ) 

The Applicant No. 1 received a letter wherein the 
Applicant No. 1 has been informed that 9 (Nine) 
candidates have been applied for the said post, 
the highest percentage during selection the highest 
perecentage among them is 58.66%. 
(Para 5.3, Page 9/ Annexure-7; Page 28-29 ) 

Filed By 

1 .  3 c9 
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IN THE CENTL ADMINISTRATIVE TfflAL 	
. 4 

GUWAHATI BENCH : AT GUWAHATI 	 4 <9 

(An application under Section 19 of the Administrat1ve Tribunals 
• 	 Act,1985 ) 

OGIN APPLICATION NO. 	s 3 OF 2009 

Between: 

l.SriAbdulkalamBorbhuiya 	 Tvibunal 

Sb. Aftab Uddin barbhuiya 

Rio. ViIl.-Sayed Bond part -I 	 2 	
20Q 	. 

P 0- KalibanBazar.- ygetV -  

Dust - Hailakandi, Assam 

2. Sri. Billal Uddin Borbhuiya 

• Sb. MonirAli Barbhuiya 

R/o. VilL-AlgaPUr Tart- V 

P.0.-Aigapur Part-V. 

Dist.- Hailakandi, Assarn 

•................Applicants 

-AND- 

Union qf India 

Represented by the Director General of 

PostDak Bhawan, New-Delhi.-J 

New Delhi, India 

Chief Post Master General 

Assarn Circle, MeghdootBhawari 

Guwahati-01;Dist- Kamrup, Assam 

• 	
: 
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3 	Senior Supereintendent of post 

offices cum Chairman of the selection 

committe for the post of GDS BPM. 

Caichar Division, Silchar-788001 

Dust Cachar. 	

r 	
ymunal 

Sri Dilwar HussinChoudhury 	 ' 

Sb. Abdul iatifChoudhury 	 a 
R/o Viii -Sayed Bond part -II 	 1 	enc_J 
P.O.- KalibariBazar 	I St 

Dist.- Hailàkandi, Assarn 

.. . Respondents 

DETAILS OF THE APPLICATION 

	

• 	1. PARTiCULARS OF THE ORDER (S) AGAINST WHICH 

	

• 	
THIS APPLICATION IS MADE : 

Selection i rocedure of the post of Branch lost Master saidbond 
Part-Il BO which was'heid on 11.11.2008 and the selection of the 
RespOndent ]o. 4 for the post of Branch Post Master saidbond Part-11 BO. 

1  JURISDICTION OF THE TRIBUNAL: 

The applicants declare that the subject matter of theis application is within 
the jurisdiction of this Hon'bie Tribunal. 

LIMITATION: 

Tlio6 appiicants further declare that this application is being flied within 
the period of limitation prescribed under section 21 ofAdministrative 
TribunalAct,1985. 
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. 	

2 4 MAR 200 

4. FACTSOFTHECA5E: Vul wWa  &ha  t qiBMe n ftch ( 

4. L. 	That the applicants are citizen of India and a permanent residents 	4 
ofDistr•ict FTailakandi in the State ofAssam and as.such your applicants are j 
entitled to all the rights and privileges asguaranteed under the Constitution 

of India and other laws of the land. 	 . 

4.2. 	. That the applicants beg to state that the applicant No. 1 has 

passed H.S.L.C. examination in the year 1991 securing 58.66 % and the 

applicant No.2 has passed HSLC Examination securing 57.12%. Thereafter 

the appliëant No. 1 has completed B.Sc. Final examination by securing 

Second Class. Similarly the applicant No. 2 has passed. Higher secondery 

Final Examination by securing Second class. After completition of their 

studies the applicantss were looking for an honest meands bf livelihood. 

	

A cOpy of the Marksheet of HSLC •oftheALwd 	. 

No. 1 is annexed herewith asANNEXIJRE 1 

4.3. 	That the applicants beg to state that applicants have come to 

know that the respondent authorities have published a Notificatition Vide 

No. H3.-913IPF dated 24.9.2008 thereby inviting application from'the 

candidate for the post of Branch Post Master. of Syedbond Part-IT Branch 

Office . In the said advertisement the eligibility criteria for the candidates 

have been.,, given as follows :- 

S 	 . 	. 	. 	. 	Contd. . .1- 
S 	

. 
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1JELIGIBIL1TYCRTTERTA 

-4- 2 4 MAR 2009 

- 

Guwahati Bench 

1) Age - The mmimum age limit of 18 years and below 62 years on tyhe 

last date of receipt of this application. . 	. 

ii )Minimum Educational Qualification :- HSLC or equivalentexamination 

passed . No weight is given for higher education ................................ ( 

iii ) Residence :- The candidate should be a permenant resident of the post 

village . Candidate belonging to places other than the post office village can 

also apply for the post and such candidate should shift the resident to P0 

village in the event of his/her selection ..................... ............. . 

.................................................... 

The candidate should not be an agent of LIC........................ 

work is a part time for a period of 5 years and thepost carries time related 

continuity allowance of Rs. 1.280/- plus admissible allowances thereon. 

2 ) the selection will be made on the basis of the marks obtained in HSLC 

exarniation provided other conditions are satisfied and any kind of influence 

brought by the candidate regarding appointment will be considered as a 

disqualification............ 

A.Copy of the Notification is annexed 

herewith as ANNEXURE -2 

4.4.. 	That the applicants beg to state that having the required 

qualification as per the said Notification the po,s have sumitted their 

application along with the relevant testemonials for the post of Gramin Dak 

Sevak Branch Post master (GDS BPM)at Syedbond Part-il Branch Office 

before the competent authority. 

Contd/- 
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-5- u611aUBenchj 
4.5. 	Thatthe appiicantsbeg to state that on 5.11.2008 theappiicant 

No: 1 received a call letter issued by the Senior Supereintendent of post 

offices Cachar Division, Silchar ie. the Respondent No. 3 thereby 

requesting the applicant No. 1 to attend the office on 11/11/2008 at 11.30 

AM. for verification of original documents .and BlO-DATA. for the . post 

of GDS BPM . . .3 

A copy of the call letter is annexed herewith 

as ANNEXURE 3 to this petition 

4.6. 	That the applicants beg to state that after comming to know 

about the receivmg of the call letter by the applicant No 1 , the applicant 

No 2 approached the respondent authorities searchmg his call letter. In 

reply the authorities have informed him that his call letter was sent on post. 

But surprismgly while the applicant No 2 has not received call letter till 10/ 

11//2008 then on that day the appiicantNo. 2 again approached.the authorities 

requesting them to make some alternative arrangement .Then the respondent 

aulUhoritiesassured him that on 11/11/2008 he would be given a photo 'copy 

ofthe call lefter from office file at the time of the intervew. Therefore, the 

applicant No. 2 returned with a hope that the respondent. authorities would 

served him a photo copy of the call letter. 

4.7.. . 	That the applicants beg to state that on 11/11/2 :008 the appliants 

came to the office of the Senior Superéintendent of post offices Cachar 

Division, Silchar for i.ntervew and selection for the post of Gramin Dak 

evak Branch Post rnasler (GDS BPM)at Syedbond Par-TI Branch. On the 

office the applicants have seen some other candidates: including the 

Respondent No. 4. who is not a permenant resident of that village and the 

cousm of the erstwhile GDS BPM Syedbond pt-TI BO namlSri Zakir 

Hussain Mazumdar.Further the respondent No.4 has secured only maiks 
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in HSLC Examination which is lower than the aDohidlnts: zr whati Bench 

The applicants have seen some other candidates namely Sri 

Abdur Rauf Mazurndar, Sri Abdul Malik Mazumdar, Sri Bhuttu Hussam 

Mazumdar and Sri Masuk Uddin Mazumdar who are the brothers of the 

erwhile GDS BPM Syedbnd pt-il BO namely Sri Zakir Hussaiñ Mazumdar 

and the Telative of the Respondent No. 4. As the respondent No. 4 those 

candidates have also secured lower marks in HSLC Examination than the 

applicants. I 
The applicants have also seen one Sri Anowar Hussain Laskar 

who also applied for the same post. 

4.8. 	That the applicants beg to state that during the day of intervëw 

ie. on 11/11/2008 the applicants were waiting for their thm. The intervew 

was taken by the respondent No. 3 and two other persons namely Sri K. M. 

Nath and Sri Sabimal nath Mazumdar. Among the candidates the Applicant 

No. I has secured highest marks ( 58.66%) and has been legitimately 

expecting that the Applicant No. 1 would be selected by th erespOndent 

authorities 

On call the applicant No. 1 entered in the intervew room and he 

was asked to sign the attendance sheets as usual. While the applicant No; 1' 

started signing inthe attendance sheet at Si. No. 8 thènsüddenly an.officiai 

of the office of the respondent No.3 hurriedly entered into the room and 

prevent the applicants No. 1 from signing his name. The applicant No. 1 

could write half portion of his name ie "Abdul" but fail to cOmplete his 

name .For which the applicant No. 1 have been prevented from appearing 

before the intervew board. 

4.9.. 	Thatthe applicants beg to state that on li/i 1/2008 surprisingly 

the respondent authorities have refused to serve a copy of the call letter 

from the office file to the applicant No. 2 although on 10/11/2008 the 

respondent authorities have asked the applicant No. 2 to collect the same 

from the office of the respondent No. 3 Being deprived from appearing in 

the intervew by the respondents the applicant No. 2 returned back from the 

room. The other candidates incuding the respondent No. 4 appearedin the 

Contd/....... 
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mervew although the Applicants have secured highest marks ti HSL•C 

among all the capdidates. 

5. 	That the applicants beg to state that being deprived by the 

respondent to appear in the intervew the applicants on the same day ie. on J 
11/1 1/2008 at 1 pm. submitted a representations before the respondent 

authorities stating illegal and arbitraiy action of the authorities to deprive 

the meritorius candidates in the intervew held on 11/11/2008. The applicants 

further requested the respondent authorities to stop selection/appointment 

against the said post until an enquiry to bring to light the culprit. The 

applicants further requested not ot make any, appointment in the said post. 

'But no action has been taken in this regard. 

A copy of the representation dated 11.11.2008 

is annexed herewith as Annexure-4 to this 

petition. 

5. 1. 	That the applicants beg to state that for not receiving the call 

letter issued by the respondent No.3, the applicantNo. 2 enquired the 

matter and has come to know that the respondent authorities have issued 

the call letter to the applicant no. 2 by writing wrong address as "village 

& P.O. AlgaPur Part- IV" instead the actual address village & P.O. Algapur 

Part-V. although the applicant No. 2 has clearly written his address as 

village & P.O. Algapur Part- V in his application. The call letter showing 

wrong address delivered to one Nizarn Uddin ofAlgapur Pt IV and subse-

queñtiy the postman Kalibari bazar SO recovered the same and delivered 

to the applicant no.2 on 15/11/2008 ie. after expiry of the intervew. The 

ápplicañts apprehend that the respondents only to select the Respondent 

No.. 4 has issued the call letter by giving wrong address depriving the 

applicant no. 2.frorn appearing in the intervew. The applicant.No. 2 has 

Coritdl...... 
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written a complain in this regard before the authorities but nothing has 

been processed this time also. 

A copy of the call letter writing wrong add réss and a 
copy of the receipt of the correct address of the Appli 

cant. 2 is annexed herewith as Annexure-5 and 5A 

to this petition. 

5.2. 	That the applicants beg to state that apprehending the 

favouratism and nepotism to the Respondent No 4 the applicants along 

with other local people have submitted a memorandum•n 11/12/2008 by 

Registered post to the respondent authorities stating the irregularities in 

the selection process and complain against the Respondent No. 3 for de- 

priiving the applicants and complain against the respondent rio. 4 for 

influancing the selection board for appoint him although the applicants 

have secured higher marks then the respondent No.4. The respondent 

autliorities hávereceived the said memorandum but no action has been 

taken by the respondent authorities. 

N 

• 	•. AcopyoftheMemorandu-dated 11/12/2008 

is annexed herewith as Annexure-6 to this 

petition.. 

5.3. 	That the applicants beg to state that being deprived by the 

respondent authorities since the day of intervew ie. on 11/11/2008 the 

applicants along with some local people approached the respondent au- 

thorities chal-langing the illegalities committed by the respondentauthori-

ties and requested stop selectionlappointrnent against the said postuntit an 

enquiry to bri-ngto light the culprit and to readvert-ise -the-post. The appli-

cants further requested not ot make any appointment in the saiJ ;pos-t. But 

to the utter shock and surprise the respondent authorities have, not taken 

any action till date. 

Contd. .. I- 
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5.3. 	That the applicants begs to state that fmding no alternative the 

Applicant No 1 flied an application under Right to Information Act,2005 

praymg for some mformation regardmg the selection On 1/1/2009 the 

Applicant No 1, received a letter wherein the Applicant No. 1 has been 

informed that 9 ( Nine) candidates have been applied for thesaid post, the - 

highest percentage during selection the highest perrcentage an ong them is 

5 8..66% who is absent. in this regard the App5 .dicant no. 1 reiterates that the 

ApjplicantNo. 1 has •secured 58.66% and he was prevented by the authorities 

from writing his name in átterndance sheet at Si. No.8, for which he could 

write only "Abul" 
Acopyofthe letter dated 1/1/2009 is annexed 

herewith as imexure- 7 to this petition. 

	

5.4. 	That the applicants begs to state that during pendency of the 

application dated'l 6/1 2/-2008 the applicants have come to know that recently 

the respondent authorities have .isued letter to the Respondent No.4 thereby 

informing that the Respondent No,. 4. has been selected for the post of Grarnin 

Dak Sevak Branch Post master (GDS BPM)at Syedbond Part-IT Branch 

But till date the Respondent No 4 has neither been appointed nor he has 

joined in the said post On enquiry the applicants have come to know that 

the reason for non selection of the applicant No. 1 is recorded as late 

"attendance in the intervew" and the applicant No. 2 on the plea of "non 

production of call letter". Further the selection of another candidate namely 

Sri Anowar Hussam Laskar has been rejected on the ground that he is not 

belongs from the post village.  

But surprisingly without making any comment on the basis of 

'marks sectired by the Respondent No.4 in HSLC Examination the selection 

bOard has selected the Respondent No.4 by making the con'' ent "Suitable". 

The petitiOners reiterates that the Respondent No. 4 is not the resident Of 

post village and further he has secured Only 50% while the applicants have 

secured 58% and 57 12% respectively in HSLC Exammation which is the 

Contdl-...... 
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Criteria of se] ection as per clause 2 of the adveisemen. 

5 5 	That the applicants state that even after repeated request to the 	- 

respondent authorities by the applicants before selecting the respol dent No. ' 

4 the respondent authorities have illegally selected him only on extraneous 

consideration and by violating the rights conferred by the Constitution of j - 

India. The respondent qatithorities have illegally deprived.the applicants k' 

from appearing the selection board as they have come to know that the the 

applicartsha've secured highest 'marks in HSLC Examination among the 
- 	 I 

candidates As such the action of the respondents are illegal arbitrary and 

seliection and appointment of the respondent No. 4 is liable to set aside and 

quash. 

5.6.. 	That the 	further state that the action of the respondent  ss-

authority for not issuing call letter in correct address as well as depriving 

the applicant No. 2 for appearing in the intervew is highly arbitrary and 

illegal Further preventing the applicant No 1 from appearing in the mtervew 

has reflected the favouratism and nepotism of the respondent authorities 

only to select and appoint the Respondent No.4., Further the selection of 

another candidate namely Sri Anowar Hussain Laskar has been rejected on 

the ground that he is not belongs from thepost village but violating the 

rulles the respondent authorities have selected the Respondent No. 4 who is 

also belons from other village. As such the action of the respondents are 

illcgal arbitrary and therefore the selection and appointment of the 

respondent No. 4 is liable to set aside and quash. 

5.7.. 	That the 	U-ri4 further state that mm ediately after coning • 

to know the illegalities committed by the respondents the .appRcnt:s have 

flied several representation before the respondents to make an eiiqiiiy and 

further to stop the selection untill completion of an enquiry. But to the 

utter shock and surprise the respondent authorities have not taken a sinle 

step for redressal of the grievences' of the applicants. A.s such the 
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respondents are entitile for a direction to enquire 

C VAIAdministmVve Thbunal 

24 MAR 2009 

the nfà 	•ilth set 

aside and quash the selection and appomtment of the Respondents No 4 and 

further to make a fresh mtervew for the post of Gramm Dak Sevak Branch C.  

PczstrnasteratSyedbondPtll. 

5.8. 	That this, application is made bonafide and in the inierest ofJ - 

justice 

6. 	GROUNDS FOR RELIEF (S) WITH LEGAL PROVISION: . 
1 

6 1 	That the impugned selection / mtervew dated 11/11/2008 has 

been held by not allowmg the Applicant No 1 to sign m the Attendance 

sheet and thereafter preventing him from appearmg before the selection/ 

mtervew board an therefore the same is illegal and liable to be set aside 

6.2 	That as per àdvertisemet there is a criteria that the selection 

will be made on the basis of the marks obtained in HSLC examination 

provided other conditions are satisfied and any kmd of mfluence brought by 

the candidate regarding appoiniment will be considered as a disqualification. 

But it is clear that the Applicant No. 1 has secured 5866 % in HSLC 

examination and the Applicant no. 2 has secured 57.12% in HSLC 

examination which is higher than the Respondent No 4 But the respondent 

auiithorities violatmg the procedure have selected him illlegally As such 

selection of the Respondent No. 4 is liable tobe set aside and respondents. 

are entitled to make a fresh intervew for the post of Gramin DakSevak 

Branch Post master at Syed bond Pt II after an enquiry. 

63 	That the applicants immediately after the mtervew/selection 

lodged complam challengmg the procedure But to the utter shock and 

surprise the respondent authorities have not taken any action in this regard. 

Thereafter the applicants have filed several representations 

Contd!..... 
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before the respondent authorities. But the respondent authorities have not 

given any attention to ascertain the complain lodged by the appellants. 

6.4 	That the consequential action of the responents in assessing 

conpereative merit of the candidates on such arbitraryyardstick resulting 

into rejection of the applicant's case for selection is liable to be declared . 

as illegally and arbitrary. 

DETAILS OF REMEDIES EXHAUSTED: .  

The applicants declares that they have exhausted all remedies available 

Representations filed before the respondents on the subject matter in issue 

has not been favourably responded to as yet. 

MAIThR NOT PREVIOUSLY FILED BEFORE OR PENDING WITH 

ANY OTHER COURT! TRIBUNAL: 

• . The applicants also declare that they have not previously filed any 

suit'appklication before any other court/tribunal pertaining to the subject 

matter involved in this application. 

RELJEFSOUGHT FOR: 

Under the. factds and circumstatnces stated above,it is respectftilly 

prayed that the Hon'bie Tribunal may be pleased to consider this application 

,admit the same, issue notice to the respondents calling for production of 

records of the case and upon hearing 'the parties on the cause or causes that 

may be shown , be further pleased to grant the following relief(s).: 

9.1 To set aside and quash the Selection procedure of the post of Branch 

Post Master saidbond 'Part-IT BO which was held on 1111.2008 and the 

selection of the Respondent No. 4 for the post of Branch Post Master 

contcll...... 
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sauidbond Part-TI BO further to make a fresh mtervew for the post of Gramin 

Dak Sevak Branch Post master at Syed bond Pt II after an enquiry 

10. 	INTER[MRELIEFSOTJGHTFOR: 
• c-1-. 

Pending disposable of this application, this Hon'ble Tribunal may 

be pleased to stay the selection of the Respondent No 4 and not to ap- 

point or allow tojom the Respondent No 4 in the post of Gramm Dak 

Sevak Branch Post master at Syed bond Pt II 

11 	The applicants file this application through an advocate 

12 	PARTICULARS OF POSTAL ORDER 

I P0 Number 	 9 
Date of issue 	 I -J 
Issumg Post Office 	

( 
	 - 

Payable at 
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uwh&t en 
VERIFICATION 

I, Sri Abdul kalam Borbhuiya,S/o. Aftab Uddin Barbhuiya, Rio.  or- 
Vifl--Sayed Bond part -I,P.O.- KalibariBazar,Dist.- Hailakandi, Assam, as 

authorised by the other Applicant do hereby verify that the statements 

made in paragraphs 1 to 5 are true to my knowledge and those made in 

paragraph 6 are true to my legal advice and i have not suppressed any 

material fact. 

And I sign this verification on this 4 th day of March, 2009 at 

Guwahati 
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D E 1 TMENT OF POSTS 
H 	To 

The DistiCt ElemefltY oCf 
Eniplo 

Datedat 	the 

Htl 

of the 

No. 

 

	

Sub - 	 Appoifltme1t to he post of 	
1 

Sir, 
Applications i I he.ecloSedPr0 	are ivited for the above 

	

post from the intending c 	iatëS fulllflg the following conditiOflS. The 

	

applications complete in 	11 rsp.ctS; should reach the., office of the 

	

undersied on 'or 'before 	
açplieatiofl shoud be submitted 

	

in closed covers only; du 	t çrcib lIb0 .1tters.aS APPL1CAT1ON 

	

FOR THE POST 0 	PM/SPM . ØN .t 

	

mplete applicati01s 	plicationS withoJt 	 eS and 	

l . 

 

.'MAII 	- 

 

cations  received afler e due date will nt be enteained, 

\ .. vacancy s resethQr:_ 	! 	 [r any 
PAO 	The 

 

ehveIiSUOt 	))ltCUl'lC), 
S 	r.,.... .. 	 .. .. 

n case the j mnijnUfl nnbcr )t 	
do 

	

not offer their candidatur : 	
e re -notWed.. 

	

4. 	The appOiu\ 	•plY:. 	and in th nate or a 

	

contract to be teininate1 	con3p.fl1 .aU1hortY t any time with one 

	

monthS prior notice Fh 	ork s p 	tte çr a period of 3 to 5 hos a day 
i ll

and the appointrnt \vil otc.onfec 	g:4t oi the canditeS to claii any 

	

regular full-tmme post 	;h 	ep 	et Th post cameS tune ielated 

	

continuity allowailCL of .  s 	0 	lus admissible DA 

	

5 	Any mnd 	'inQunce brou ht by the candidates regdig 

	

appointm1t will be 	nsidcred as a .dislicatiOfl. No coespondCfl 

	

attempti ng to tnfluen% 	seçctiofl oce s \\i I be entertained 

Em 
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AboUtlI year! 
date fcjr .ceip' 

HSLC/ IX ;tand 
No \veih age i 
does nt )31 ti 
applying or. th( 

Cand clot be 
vi1iag, 	(in 
should s tift t 
his/lie s :lecti 
proaf I tc  thai 

ndeilsi ted,: 
(iv) 

The Jaii lidat 
•. to house the I 

1fl(1v 	AT 
IV) 

TI (a)' 
so i 
ec1 
etc1 
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id belPW 62 yearS o( age as on the last 

appiicati0s. CATIO TTC)N ALQtEi- N 

pasS. iven for higher quaiifiCat101 However this 
aididates with highe' qual catiofl fron 

os. 

ng to p laces other than Post Office gi  
apply for th' post nd such candidate 

residence to  1'0 village in the event of 
• The seleted andidaiC should produce a 
fe.ct within the date prescribed by t he' 

sele,ctiofl. 
.1Qli: lected should provide free accomrnodatipn 
Qflice. 
;'QPERIi 
c ndidate should have an indepefldeltt 
e of income fo r Isis/her 1iveli1'°°' Income 

iefltm 
tC tC ifi 

çidd1tC s on name (ind 	g 

y the source of itteome) 	55ued by 

u competent authonly sI tould be t,u mi stied in 

1!4Q5Cd proforitia. Inco IUC 	the tiattle oL 

i: niotlierS will not n take the candidte 
1'. forthe post. Only such 	ndic1qte5 who 

is. this. conditi?tt and all other e1igi biIi. 

j(jThS, wfll b1igTh1e to 7ppiy for the post. 
erpe willbe, .iven to tho, candidates who 
vc income fiom the landed property' 
o. e assets 	rowfliiJfl A copy of the 

vbl  
f::Q 

rights of propeY issued in respect of 
per in the nam of canddatC only, should be 
los'd. Joiit prope 	or hcredita 	propertY not 
isfc red in, the me of the candidate, will not 
c9sidce as property n the naffiC of the 

did te. The landed propety1imm0b. assets 
in the name of the candidate 

bsc tCfl to the submissi011 of application but 

+. 	': 
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beft 'c the last date forreceipt of appliCatiOi1S will 

be!t 	idered 'only if the copy of record of rights 

	

it 	asi IC tioued above t ndi 	e certificate issued 
by R venue/COmPnt authoritY, inicatiflg the 

	

I 	inct ii from such prupertY are submitted tO reach 
the ut dersigned on or before the last date fixed for 

rec ft of applications. 

vi 	
T ' cand d. te should not be an elected member of the 

hay '('her statuLO bodies. 
: cnd d ite, shoyld not be au agent'of L1C or other 

• 	ir iraflC t.taflCC companies. 	 / 

7. 
	QD' 

- I . 	 iiii 	cen catcd0cu11ts should be 
(. 	)PICS 

e apIJcatioi 
I' 	U" . 

nvaribiy. LoL1 	nosures 	ttstco 
enclosed 11o1 1  

h 	
licaC  

uecdnOt be sent. 1 hey may be produced for 
cteitrii . T oriiI 	.t 

verificti. n ', ten c i ed for 
rtifcate/or ceniticai 	regarding date'ofbftth. 

hO: 
larks 

avn 
teet of 	iLC (any higher qualificatiOn if any) 

in 	the 
1 'ertific 	t 	issued 	by 	DC/coiflPete 	tuthoritY 

'aste 
iclo joI 	ta. 	(iii , dase 	of 	•;andidate 	belonging 	tO 

, 
;C/S Bq). 

UI': 	(if p 	1ueily 	k 	in 	the 	name 	of 

I 	such property e.'uSLS, thi 	eiieIoSUFe is Ilut 
aitdt Le o 	no 
itsist upon) - 	-' 	; 	tt 	tiame 	of 	candidate 	issued 	by 

• 	('.( 	.iucoi 	çni 
Reve e/cLp e itt authority in the enclosed profortun. 

	

() Two 	arc 	ertificate jsued by prominent persots of tl 

I! 	local  - 

• 	
t my i,. rm 	n ,urnislted ii if is upt'licatioit 	the candidate 

	

is 1outu t be Ilsc 	a 	t 	tie, the selectioIUPP0mtIht is liable to be 

tcrmint1 ap .'t fro, crih il. irosctiO 

	

End:1. roL' rrna 	ap'p.0 i.o .' 	. 
e—ci iftwher_appa 

	

3.'1?bot nna, 	
inCQU ,crtiiicate. 

7f-- 	, 	
,• 	Sen rSupbthtender*t PasS 
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PM 	: 	 j 

spi on the it . board and for wtd publicil i) 

Sign 
Desi 
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DE'PARTIVrnNT OF POSTS 
OFFICE OF..THE SENIOR. SUPDt. PC)S' 

• CACTrARDIVIESTON: SrLCI-IAR :788001 	
r 

-. 9/ PF 	. 	 Dated at Sdcluu the .29/10/08 
/\'\ 	 . 	.. 	

• 	\\ 

'I 	j'c 	 kJJ'm 	A1L'k1t}j' 

sub,

vA 	 S 

:- Selection of the Post of BPM Saiclbond.Part - 11 BO. .Veriication of 

	

DocumeiiL', 	 . 	 . 	 S.  

You are hereby requested to auendtls office on 1(. .1L.. Q .....at  
for verification of BlO DATA for the, above post. 

You are to produce all original docuicns required as mentioned ii .ie 
advertisement fur the post. 	 S 	 S  

cot  

0 

- 	 - 
5.' 
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4EXURE 
FAX_MASSACIL 

C, ' 	I -:•---- 

V HONELE Cl-REF POST GEN. 

/1 	GUWAHATI - 

2. HON'BLE DPS, ASSAM CIRCLE 

GUWAHATI - I 

I R(S), 

lntervciw conducted by the SSP/Silchar, today, the 11-11-08, vide his No. 

H 3-9131PF dtd. 29 - 10 -2008 for selection of candidlite to the post of BPM!Sayed 

bond, Pt-Il B.O. is a farge, eye-washing and window dressing. Money lending as 

bribe to the tune of Rs. 1,00,000.00 (Rupees One Lakh) just on the eve of holding 

interview is an open scret. First and second candidates were deprieved of even 

after sigining half name at Si. S of interveiw Attendance. Least meritorious candidate 
is being favoured by clint of "salami" (Bribe). Some meritorious candidates were 

not delivered call letters cunningly although in SSPO's Office record, they have 

been provided with due call letters. Whole episode of interveiw is premeditative 

and pre-pianned which embressas Bad name and so-called honesty of postal 

Department.' DetaIed Report may kindly be followed. 

Request to s op selection/appointment against the post untill your kind spot 

inquiry to bring t ko light the culprit. Kindly look into the matter and as the SSP/ 

Silchar not to imike appointment. Matter may rim upto the Court of Law. 

(1 
	 With egards. 

I 
/ 

1~ 

14 	3fEE 
Central AdminfstrMtve Thbu 

2 4 MAR 2Uu9 

çeri 	wft 
Guwahati Bench 

Place: 
- 

Date 

Time: 

Copy/u 
All Local Press & Papers, Silchar 
for publication as a news item along 
with detailed complaint. 

Some Candidates and eye-witnesses 
LQM' 

- 

- 	 / 

Gc tj 4 t 

c 
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DEPARTMENJ' OF POSTS 
OFFIICE OF THE SENIOR SLJPDT. POSTS 
CACHARDIVIS1C) : SilCHAR: 788 001 

Dated at Silehar the 29/10/38 

... 

\•. 

Co 

P 	A 
a 

KQJA-h dA&' /  .-• 

------.----- ------- 	

•t 

Sub :- Sekction of the Post ofl3PM Saicibond Pail - 11 BO. - Veriflation of 	 0 

Documents. 	 . 	. 

You are hereby requested to attend this office on.!).... 1 .1 ... .it ...J./.,•30 .. 	-. 
for verification of BlO - DATA for the above post. 

You are to produce all orina1 documents required as mentioned in t1 	. advortiscmcn. for the post.  

! .$r. supdt. f,". o t 0 

4 1,4 

0 

-. 	- 
• 	 . 	 . 	

- 

0• 	

. 

- 	7 	- 	-- - - - - 5 
J  

- 	 - 1 

a Cc 
Ce 	

.cr 
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ii. 	Name of Candidates 
o. 

Address 
. 

RJL No. 

)l 	i Sri Dilwar Hussain Choudhury Syedb6nd Pt-Il RJL'5856 
)2 i Sri Abdur RaufMazumdar '-do- -. RJL 5857 

Sri Abdul Malik Mazumdar  RJL 5858 
.14 	Sri Bhuttu I-Iüssain Mazumdár -do- RJL5859 

Sri MashukUddin Mazumdar . -do- - RJL 5860 
. 	Sri AbdulKal'ahi_Barbhuiya .  SyedbondPt-I I 	R/L5861 
±rX_ Algapur Pt-V RJL 5862 

SriAnwarHussainLaskar Algupur-IV RJL5863 
)9ighterof aPostalClerk Matirgram RJL5864 

._-------------------.-----____----.___..: 	 ___IIL. - .. 

MEMORANDUM 
- 04 Dated at Flailakandi, 	 .9. 

The 11tDecdnjber, 2008 	 . 	. 	( To 	
S 

- 	 Sri Monojit Kurnar, 	 . 	. 
Honbole Chief Postmaster General, 
Assam Circle, Meghdoot Bhawao, 
Guwahati-781001; 	. 	 . 

Sub; 	Irregularity in the selection process for appointment of GDS BPM, 
Sycdbond Pt-Il BO in A/c with Kalibari Bazar SO by the SSP/Silchar 

1?e.pecIed Si,-, 	 . 	 . 

At the outset we beg to be excused for having ventured to intrude uptiR 
your valuable times with our petty Memorandum/Represcntation which runs as folio 
with reference to above captioned subject and at the sathc time, inosthunibly supplic 
your personal intervention into the matter, curving the irregular and unwanted pract ce 	 0• 

practised by the Divisional Authority vide his officenótification No. H3-913/PF da ed 	 . 
29-10-08 in the name of a mock interview held on.1111-08 for selection of GDS BP vi,:-. 	2 It MAR 2009. 
Syedbond Pt-Il BO. 	 . 

2. 	That Sir, in response to the advertisement floated by the SSP/Silthar, 
following candidates have been called for interviews vide his of ice letter No. H3-913/PF 
dated 29-10-08 and call letter served byRegd. Post as.noted against each: 

-Ic 

S 	 . 	 . 

	

Out of theabove.applicants, for aughçwe know, candidates at Si. No. 06. 	 : 
d 07 occupied 2 and l position respectively in view of percentage of marks obtained 

in the l -ISLC Examinatioii: 5 	

. 	
. .......-.- ... T J. 

IXip ate> ASSPII SAMA 

IZAPO$T Ccinter !n 1,tP-Ccle 01 
4o;119J'R,... 

•-,- 7&iwahati, FIN 71 
Fr 
Wt78grars, 	 I 

15/t2/2 	,.10:26 	. 
T,u-Rs 4 	Ha a nice day 

—1 

	

I - 	 -. 

cC 

Jgo

:I 
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V 	• 	30 	
But we have been given to understand reliably. on the eve f scheduled 

	 :. 

	

interview that a premeditative plan has already been designed paving a way to appoint the 
	 V • V 

	

	candidate who secures 3/0 1  position in view of percentage of marks obtained in the 
HSLC examination by dint of "bribe" amounting to 1. 1.00 Lakh, which w guess or believeprima faciè. 	 V 	 e càn ot. 	 • 

7 	1 	 4. 	
Sir, all tIe imageries come to reality out and out on the day of 	

V: holding Inteie e on 11-11-08 to see the prevailing envifonment in the SSPO s 
office. Here Wohentioning that the candidate at SI. No. 06 who is supposed to be the 
next topper in 'the merit list—was called for entering into the interview room at 11-45 
A.M. and asked:tb sign the attendance sheet as usual. And, when he started Signing the 
same bLlorc. Elic SSP/Silchar & completed writing hall-portion of his name as signature i e Abdul" 

against column SL No 8, all of a sudden, an official of SSPO s 

	

office (who' is supposed 10 be Ring Leader).s cedjly entered into the SSPO's room 	 J implying him notto allow said candidate Sigiiiniz attendance sheet; 'because he is to 4e-oi( at any cost for his Occupying top positi 
Of SLC Mar 

	on in merit list hailing from Post-village' and in view 	 ks percentage 	d the cadidate concemed thus ,was not 
allowed to complete writing even his full signatrirc.jn the attendance sheet 'i.e. upto 

' ICaiwn Barb Jiuzya" 
at the behest of the said accomplice with the plea of "hte 

attendance in interview". As a matter of factit  to deprive th 	 was a designed after-thought plan just saide 	
candidate in some way or the other, who hails from post village 

securing higher'percentage of marks in HSLC Examination on the basis of which 
s condted  selection process wauc 	It is also alleged that this plan was planned just for paving a prosperous way for one Sri Dilwar Ilussain Choudhury, an applicant for the 	 , post at Si. No. Oi above who hails, from outside GaonPanchayat area and secures 

5/6 	
! 

	

position in view of mark percentage It can also be mentioned here to the context that" 
	

. 
said Dilwar Hussain Choudhury (secures 2id 

Dn. Marks in HSLC Exam) is a relative to 
the candidates at SI No 2 3 4 and 5 above and all of them secured 3 Division marks in 
HSLC Examination In the event of his seIectjonfor the post he will refuse to accept the 
offer of appointment prospenng the way for next candidate amongst candidates at SI 2,3,4 & 

5. This drama is designed by one Sri'Zakjr Hussajn Mazumdar, Postman, Silchar 
HO (erstwhile GDS'BPMJSycdbond Pt -II . BOand,t1ic elder brother to candidates at SI. 

 
No. 2,3,4 and 5 and maternal uncle to candicjte at Si.. No. I) with the connivance of' above said ring leader of Divisional office whhas already accepted Rs. 1.00.LakJi from 

 said Zakir I-
Iussain Ma.zunidar, for giving successful final shape of the drama as well as 

with the advice of one Sri P. Nath, Retd. APMG(Staff O/o CPMG/Guwahatj 

4.1 	 That, the Gaon 	
of Syedbond G.P. has already  challenged in writing to the SSP/Silchar withrcgard to "Residciice Ship" of Sri Dilwar 

Hussain Choudhury who is being favoured bthe SSP for apointincnt at "Post-village 
	 ' Sycdbond Pt-Il" BO which is under investigation at SDI(P) level, as learin reliably. in 

fact, he hails from the village Kalinagar und1enKalinagar G.P.which will come to light C 	
very shoffly.( 	
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Sir, weftrvenlly request your honour to coitiluct an inquiry will: spcci:I 
: 	• 	 refere,ice to (L/)OPe said paraapI, with a view to bi,zgiig to light the crystal clear 

7 	 reality •f7J• which candidate at SL No. 06 above was deprived of. (Photo-copy of call 	• 	•. . 
letter enclosed as Annexure-A) 	 0 	 • 	 . 	 . 	r ' 	-------- 	 . 

	

That Sir as regard the candidate at Si No 07 above who is supposed to 	
t 

have secured highest;marks percentage in HSLC Exam. out of the 9(nine) applicants, 	 0 

comes next under the zone of consideration in relaxation of the norm/rulingPost 
village was issue4 his Call Letter at a wron'postaladdress premeditatively as per 
afler thought plan o that it could not be delivered to the addressee in time or if 
delivered,' that tooLOn expily of. interview date (Copy tenclosed for' favour of ready. . 
refet ence as 	 And really it was happed so As the said candidate did not 
receive his call letter till 10-1 1-08, he started running from pillar to post and eventually 
contacted SSPO's óffice on 10-11-08 at 1-45 PM for alternative arrangement of his un- 	' 
delivered call letter:' ' He was assured of attending interview next day without any call 
letter and he woul,d be given ,a photo-copy of call letter from office file if needed at the ' 
time of interview. Next day i.e. on the stipulated date, time andvenuethe said candidate 
attended interview cwith his all original documents/records ctc; but he was not allowed  
rigidly with the plea'ofnon-productionofCalliettcr Onreturn from interview, this 
aggrieved candidate1eave no stone unturned to trace out as to where-about of his call 	 fA 

letter. Finally, he discovered that the said Regd. Letter No. 5862 (cOntaining call letter)  
was delivered on 08-1.1-08 to one Nizam Uddin of Algapur Pt-TV by Sri Brojolal Nath, 
Postman, Kalibari Bázar SO. .However, on query said postman subsequently recovered it  
and delivered to the actual addressee on 15-11-08 i e on expiry of interview date on 11- 
11 08 Although the applicant has clearly mentioned his postal address as "ViU & P0 
Aig'ipur P'irt-\" in his application form, but he was issued call letter at a wrong 
address as "Vill &P0 .:Algapur.Part-IV" as per pre-planned act just to deprive this  
canciidate at any cost (AID card sent with application form and received back is 
enclosed herewith as 	which will speak f itself with regard to actu'il 
address noted in the form of application. 

Sir, a written complaint dated 15-112008 lodged to SSP/Silchar in 
person regarding wiong delivery of Regd. R/L containing call letter by the said Postman 
(Copij enclosed for ready reference as jexiie-) bears, no fruit as yet as ij it is a ' 
derisory iiiatter to him and he is uu fuit with the whole episode of this pre-pianned 
drcuna—else there niighthazeaii action against the postnan for wrong delivery of R/L . 
in question.   

6. 	That, the matter, in a nutshell, has already been reported to the Hon:'ble  
Chief Postmaster General Assam Circle Guwaliati as well as to the Director of Postal 
Services (I-lq), Assam Circle, by means of FAX Message dated '11-11-08, immediately  
after the occurrence (Copy enclosed for ready reference as Annexure-E).  

J. 	That, similar occurrence has taken place in case of selection 'and' 
appointment to the post of GDS BPM. Paikan BQ,under Ratanpur Road SO ,vide' ' 
SSPIclMark No. A1479/PF/08 dated 18-11-08 in which,' the candidate who  

\ 
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secures top PpSItion in View of HSLC °flPOSt-v 	 marks percentage w deprived of w the plea of iJ1age Candidate 	
And this is just to please an officer of your Post& . 

	

	 Depaent Who 
• has 

been aspiring to be the next SSP/SjJch on 
01-01 2009 after 	 J retirement of Sri Atul Bora by superaimuation on 31-12-08() whose niece has been 

 
appointed against the post  in spite of securing 415th 

position in the merit list of candidates 8. 	
That, to speak  the truth, 150 Years' old India Post, has been running having gone through All India Basis unified Coded Rule 

and Regulatio5; yet Cachar Postal Division is an exception wch 
has 

been running throu gh some self-styled rules 
and 

regulaio5 introduced by a consultative body consists of 
3(thre) members viz. (1) 

S/Sri Subjnia Nath Mumd ar,  0/A (2) Shhjt Dàs, 0/A and (3) Kripanioy Nath, 0/A 

- 

and beaded by Sri Awl Bora, SSP/Silchar . 	

- 

That, a 	
representation dated Is-I 1-08 highJighjg all sons of irregularjj5 taken place in respect of selection process 

and appointment of GDS BPMs 
to above Said branch pos offices and 

duly ied by the depved candidates was submjed to th SSP/Silchar (stationed at Hailakandj on 15-1108) suppjicatijig 
his 	

1 t 
kind necessary action for redressal of grievanc5 But he turns a deaf 

ear to our 
reprcsefltaEjo j  as yet and continuing his mano th 

 business at his wit's end Without any hindrance. (Copy enclosed for ready reference as AnnexureF) 

I H 
Under the above circumstances 

 we  pray most humbly that your honow 	 H would be kind enough to look into the matter Persn&ly conduct a meticulous inqui into the whole episOde with  a view to bringing to light the 	tth, cancel the merit 	
4 

list prepared b Ié SSP/Sijchar  by mean
s of farcical ir1teiew dated 11-11-08 for appointment of GDS BPM/Syedbond Pt-fl BO 

and 
inteiew dated 26-1108 for Paikan 	 44 

BO 
, 

arrange to hold fresh intejew for greater public intersj as Well as take exempl 
	

4 
action agjnst ffi officiaIs/0ffier at fault, for Wlch act of ndness, we shall remain 

	 4 
ever gratefJ and oblige to yo ur  honour so long unde the canopy of haven 

Yours faitllly, LS Santosh MohaxDev, 
HOn'bje Uj0 Miiste, 	 v:/Ip.o- Heavy Industrjes& Public Enterises 	

. 	

4 

Go. or India. J~r  

2 Sri 1Ii1ru A. Rija, 	
_ 

 

l-lon'ble Minister 	 q - 	

(7. - 
Information & Communication Technology .  VL9, . 	. Govt. of India, 

 

Dak l3hawan, Sansad Marg, 
New  Delhj 	 ' 
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Minister of State 
Yor Cummu ,ijca(j011 & IT Govt. of India 
Dak Bhaan, Sansad Marg, New Delhi. 

"", The Director Generaj (POst5) & Secretary, Postal Services Board, Govt. of India, 
f)ak Bhawan New Delhi. 

. Sri Gum Roy, 
Hon'blc Ministcr, 

& Border Areas Devclopmejit 
Govt. ('lAssam (as local Minister) 

6. Sr' L. •M. SOlthlbaidya 
llon'hlc M.P. Lok Sobha 
(Hailakandi..Karjmga  
N 	 Constituefl) w Delhi. 

A ( 	 S 

C) ,z 

5 Q72;9 t659 	'eRc 

7. Sri Sahjuul Ajaji Choudh0, 
Ex-Mjnsjer Assam, 
EX-MLA LA, Algapur ConsLilueftc) 	

- Chairman, ALC College Syedbond 
General Sccretaty, AGP(p) 
Naba Milan Path, Last Gate, 
Dispur, Guwajiatj.6 

(Who accommodated the Post office in the College Premise5 jr,
ce of cost for public interest) 	

/ 8, All local Print and Electronic 
m, 	 f Media  or publication 	 Pdfl as news ite 	

ohaupi Oa (All for lhvour of 
inf'oatjoi thid flecessasy action for public interest). 

cj 

24 MAR 2009 
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Department ofPosts: india 
Oftice of the Sr.SupdLof Past Ofliceg 

chtwDvn. Sikhw-i 

No-SCCC/RTI AQt'2005t2? 	
Date4 W. Silchør4,the Oi.uL2009 

To, 

Abdu ;auo Brbhuiya 
- 	VilliPOSctbt'nd P,_ll 

Via4hban BAadk21dI 

Sub'• 	infcrmtion under Rfl .Act-2005 	 41  
Your ettrNo Nil dcLi612.2ftC 

fleur Sir. 
Au joforcuation ougbt by you Ld1 RT1 Act2OQ5 reging eøkon ciiteria 

for  the poa t GDS BPM at dboa1 P-1 BC) 	e 	below.For detb 

q.iOUpe refer yotir Mi io.  
..afl1w (3DS BFM must. be a p 	mei1. -ekit. of the pot viIag. 

b)Th OD 3PM rnuut be H2LC paeit 
: )?ibe  s4ecion iut be pre.en'ed oi igItYst pe9tat ut IUS1Ø at OiIgSt Itie 

crids pptLd Th. 
d(ic ptTson W. wd brntd have ndeA• c)he 

ej1h iinirnm ag? mit wiH b 	yr 
(M per (3DS crnuuct &. etr loy;ent cez,ZOOi) 

Z. 9 (ninti) rndidaI!'8 ii! (IB kve 	qipIy tbr the 8ad ptthe highcst 

perceattage anoag thiii ia 5&f6% w' i biiit, & 52.3 3 to the highest 

	

cenlage of maita ziwtg the 	who pperd iaervieW. Low't 

midcü pre t 	i 34,:%. 
3. All adidat( i. ainc cite') 	.;.$ all kt.:r by 	Po.'t. 

/ 4. Na such wrm deliry oflfrr - ! i 	povte. 
/ 5. T 	tO? )1 dETItVIU WI)' 	Ia thon1y óot not  

	

/6. NO such recocI of jeiaoriahm 	a,the on 

j1 vu" 
1' 

Sr 
Cachar 	Sjk1'4 

Copy to : 

TTfk 3ftTJT 
CeitragMmnIa Thbuni 

YQUr3 ?iiv.erely, 

2 



/ 	 -- 


